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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

I 

Jróer dated 1 .3.2004 

I-k rr0 Sh. 1( 	hc lrri. cunsel 

f 	thi aJio n. anO Shri R.C.Rath, learned 

Addl.Stancling Counsel appearing on behalf of 

the Respondents on the nierits of the case and 

cerud the materials p1aed on record. 

c are satisfied that the facts and 

c ir itances and the points to be decided in 

this J.A. are one and the same as that of the 

.LL)UC./2000 i 	thi vic. 0± the rn3tter, 

re t iL ujrici 	t:te ratio dedcd 

in O..600/2000 will be applicable to this 0.. 

Iaving regard to the decision 

renciereci in 0.i,600/2000, we are of the opinion 

tbj 	j eevojc ;!. merit ad therefore, 

tn re:j:, 	 t-w rein, this 

is uir(jssed. i Costs. 

A copy of the oreer dated 1.3.2004 

assecl in U.A.io.600/2000 be placed on record 
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